Civil Appeal No(s). 8162/2012

ITEM NO.1501 COURT NO.12 SECTION XIV-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 8162/2012

INDEPENDENT SCHOOLS FEDERATION OF INDIA (REGD.) Appellant(s)
VERSUS

UNION OF INDIA & ANR. Respondent(s)

([HEARD BY: HON. SANJIV KHANNA AND HON. BELA M. TRIVEDI, JJ.] )

WITH
C.A. No. 6330-6331/2017 (IV-C)

C.A. No. 6316-6329/2017 (III)

C.A. No. 8684/2012 (XIV-A)

C.A. No. 2229/2013 (1IV)

C.A. No. 9406/2013 (IV)

SLP(C) No. 12535/2014 (IV-B)

SLP(C) No. 15069/2015 (XI)

T.C.(C) No. 104/2015 (XVI-A)

W.P.(C) No. 44/2016 (X)
(IA No. 1/2016 - STAY APPLICATION)

SLP(C) No. 19930/2017 (IV-C)

C.A. No. 3870/2018 (III-A)
(IA No. 52206/2018 - PERMISSION TO FILE LENGTHY LIST OF DATES)

C.A. No. 7457/2018 (III)

C.A. No. 7459/2018 (III)

C.A. No. 7458/2018 (III)

%@%%&x No. 7460/2018 (III)

7ofEA No. 36928/2022 - APPLICATION FOR SUBSTITUTION
IA No. 36929/2022 - CONDONATION OF DELAY IN FILING SUBSTITUTION
APPLN.)
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C.A. No. 7462/2018 (III)

C.A. No. 7461/2018 (III)

SLP(C) No. 3293/2019 (IX)

W.P.(C) No. 1158/2019 (X)

SLP(C) No. 2235/2020 (IX)

(IA No. 12726/2020 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT
IA No. 12730/2020 - EXEMPTION FROM FILING O.T.)

Date : 29-08-2022 These matters were called for judgment
today.

For Parties Mr. Kamini Jaiswal, AOR
Mr. Abhimanue Shrestha, Adv.
Ms. Rani Mishra, Adv.
Mr. Shivam Tomar, Adv.

Mr. Nachiketa Joshi, AOR
Ms. Sucheja Joshi, Adv.
Ms. Himadri Haksar,Adv.

Mr. Niraj Sharma, AOR
Mr. Sumit Kumar Sharma, Adv.
Ms. Mahima Sharma, Adv.

Mr. Avi Singh, Adv.

Mr. Manohar Pratap, Adv.

Mr. Karan Dhalla, Adv.

Mr. Ranjan Kumar Pandey, AOR

Mr. Amol Nirmalkumar Suryawanshi, AOR
Ms. Shilpa Amol Suryawanshi, Adv.
Mr. Ninad Lande, Adv.

Mr. Kabil Sibal,Sr. Adv.

Mr. Vinay Navare, Sr. Adv.
Mr. Mehul Milind Gupta, Adv.
Mr. R. P. Gupta, AOR

Mr. Ashok Mathur, AOR

Mr. Vishal Bhatnagar, Adv.
Ms. Iti Sharma, Adv.
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Mr. Puneet Sharma, Adv.
Ms. Ishu Manaksiya, Adv.
Ms. Lata Walia, Adv.

Mr. Anshay Dhatwalia, Adv.
Mr. Ashwani Kumar, AOR

Mr. Mishra Saurabh, AOR

Mr. Ankit Goel, AOR

Mr. Kunal Verma, AOR

Mr. Shreekant Neelappa Terdal, AOR
Mr. Gurmeet Singh Makker, AOR

Mr. Vikramjit Banerjee, ASG
Ms. Swati Ghildiyal, Adv.
Ms. Alka Agrawal, Adv.

Mr. Bhuvan Kapoor, Adv.

Ms. Shruti Agarwal, Adv.
Mr. Amrish Kumar, AOR

Mr. Ajit Pravin Wagh, AOR
Ms. Astha Prasad, Adv.

Ms. Prachi Thakur, Adv.
Mr. Yogesh A, Adv.

Mr. Rajesh Inamdar, Adv.

Ravanta S, Adv.

Chandrakanta Y. Jalnapushar, Adv.

Mr. Parakh Chandrakant Jalnapushar, Adv.

Mr. Sudhanshu S. Choudhari, AOR
Mr. Amrik Singh, AOR

Mr. Sumeer Sodhi, AOR
Mr. Aman Nandrajog, Adv.
Mr. Dhruv Wadhwa, Adv.

Ms. Ruchi Kohli, Adv.
Ms. Srishti Mishra, Adv.
Ms. Deepanwita Priyanka, AOR

Ms. Shobha Gupta, Adv.

Mr. Rajendra Kr. Panigrahi, Adv.
Mr. Nishant Bahuguna, Adv.

Ms. Pooja Tripathi, Adv.

Mr. Shubham Jalan, Adv.

Ms. Prachi Sharma, Adv.
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Ms. Ranjeeta Rohatgi, AOR
Mr. Naresh Kumar, AOR
Mr. Rauf Rahim, AOR
Mrs. Anil Katiyar, AOR
UPON hearing the counsel the Court made the following
ORDER

Delay in filing substitution application is condoned.

Application for substitution is allowed.

Hon’'ble Mr. Justice Sanjiv Khanna has pronounced the
reportable judgment in the matters heard by the Bench comprising
His Lordship and Hon’ble Ms. Justice Bela M. Trivedi.

The appeals, transfer case and the writ petitions are

dismissed in terms of the signed reportable judgment.

Pending application(s), if any, shall stand disposed of.

(SONIA BHASIN) (DIPTI KHURANA)
COURT MASTER (SH) ASSISTANT REGISTRAR

[Signed Reportable Judgment is placed on the file]
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